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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE ROERICH AND DEVIKARANI ROERICH ESTATE (ACQUISITION AND
TRANSFER) (AMENDMENT) BILL, 2017

(L.A. Bill No. 30 of 2017)

A Bill further to amend the Roerich and Devikarani Roerich Estate

(Acquisition and Transfer) Act, 1996.

Whereas it is expedient further to amend the Roerich and Devikarani
Roerich Estate (Acquisition and Transfer) Act, 1996 (Karnataka Act 19 of
1996), for the purposes hereinafter appearing.

Be it enacted by the Karnataka State Legislature in the sixty-eighth

year of the Republic of India as follows:-

1. Short title and commencement.— (1) This Act may be called the
Roerich and Devikarani Roerich Estate (Acquisition and Transfer)

(Amendment) Act, 2017.
(2) It shall come into force at once.

2. Amendment of Section 21.- In section 21 of the Roerich and
Devikarani Roerich Estate (Acquisition and Transfer) Act, 1996, (Karnataka
Act 19 of 1996) in sub-section(1}, serial numbers 10, 11, 12 and 13 and the

entries relating thereto shall be omitted.



STATEMENT OF OBJECTS AND REASONS

In Writ Petition Number: 32560/96 the Hon'ble High Court of
Karnataka has ordered that inclusion of Russian representatives in the
Board of Trustees is ultra vires. Therefore it is necessary to omit the

provisions regarding Russian representatives in the Board of Trustees.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative

measure.

KAGODU THIMMAPPA
Minister for Revenue

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE ROERICH AND DEVIKARANI ROERICH ESTATE
(ACQUISITION AND TRANSFER) ACT, 1996.

XXX XXX

XXX

21. The Board of Trustees.- (1) There shall be a Board of Trustees for the
administration and management of the Estate, consisting of the following:-

1 The Chief Secretary to Government Chairman
2 The Principal Secretary to Government Member Revenue department,
Government of Karnataka
3 The Secretary to Government Member Department of Law,
Government of Karnataka
4 The Secretary to Government Member Incharge of Forest
Department, Government of
Karnataka.
5 The Secretary to Government, Member Government of
Agriculture and Horticulture Department Karnataka.
6 The Secretary to Government, Kannada Member Government of
and Culture Department, Karnataka.
7 A person to represent the State Lalitha Member nominated by the
Kala Academy to be State Government.
8 Secretary, Department of Culture, Member
Government of India or his
representative
9 Foreign Secretary, Ministry of External Member Affairs, Government
of India or his representative.
10 | Ambassador of the Russian Member Federation in Delhi.
11 | Head of the Culture Department of the Member
Embassy of the Russian Federation or
his successor in office
12 Prof. A. A. Kutsenkov, Director, Centre of Member his successor in
Indiological Studies, Russian Academy of office.
Sciences or
13 | Mr. V. V. Anisimov, Vice-President, Member
Russian Indian Arts Club, Moscow, or
his successor in office
14 | A person to represent the Karnataka Member
Chitrakala Parishat, to be nominated by
the State Government.
15 | The Executive Officer. Member-Secretary
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